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CHAPTER XIX.
SECURITY FOR GOOD BENAVIOUR,

295.  Whenever it shall appear to the Magistrate of the
District or to an Officer exercising the powers of a Magis-
trate that any person is lurking within his jurisdiction not
who cannot
give a satisfactory account of himself, it shall be competent
to such Magistrate or

having any ostensible means of subsistence, or
other Officer as aforesaid to require
security for the good behaviour of sueh persen for a period
not exceeding six mouths.

296. Whenever it shall appear to such Magistrate or
other Officer as aforesaid from the evidence as to general
character adduced before him, that any person is by repute
a robber, house-breaker, or thief, or a rceceiver of stolen pro-
perty knowing the same to have heen stolen, or of notorious-*
ly bad livelihood, it shall be competent to such Magistrate or
other Officer as aforesaid to require sceurity for the good be-
haviour of such person for a period not exceeding one year.
297. Whenever it shall appear to such Magistrate or
other Officer as aforesaid from tho evidence as to general
character adduced before him, that any person is by habit
a robber, house-breaker, or thief, or a receiver of stolen pro-
perty knowing the same to have been stolen, or of a character
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so desperate and da.ngero.us as to render his release, without
security, at the expiration of the limited period of one year
hazardous to the community, the Magistrate or other Officer
as afofesa:}.d shall record his opinion to that effect, with an
order specifying'the amount of security which should, in his
judgment, be required from such person, as well as the number
of sureties, and the period not exceeding three years, for
which the sureties should be responsible for such person’s
“ good behavour.

© 298, If the person required to furnish security, as pro-
vided in the last preceding' Section, shall not furnish the
security so required, the proceedings shall be laid, as soon as
conveniently may be, before the Court of Session, which,
after examining them and requring any further information
or evidence which it may judge necessary, shall be compe-
tent to pass orders on the case, either confirming, modifying,
or annulling the orders of the Magistrate or other Officer as
aforesaid as'it may judge proper.

299. If the Court of Session shall not think it safe to
direct the immediate discharge of such person, it shall fix a
limited period for his detention, not exceeding three years,
in the event of his not giving the security required from
him.

300. In every instance in which security for good be-
haviour shall be required by the Court of Session or the
Magistrate or other Officer as aforesaid the amount of the
security, the number of sureties, and the period of time for
which the sureties are to be responsible for the good conduct
of the person required to furnish security, shall be stated in
the order. The security-bond shall be in the form (F) given
in the Appendix, or to the like effect.

801, In the event of‘any person required to, gwe secu-

rity under the provisions of the foregoing Sections, -failing .

to furnish the security so required, he shall be committed
to prison until he furmsh the same. Provided that no party
shall be kept in prlson for a longer period than that for which
the security has been required from him.
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;,;?,gﬁ ,ﬁm 302 The Magistrate of the District or other Officer
's?degmrg?m e.xercmmg-the povwers of a N'Iag1:strate is .empov\tered, at any
© time, to. exercise his discretion in releasing, without refer-

ence to any other authority, any prisoner confined under

requisition of security for good behaviour, whether by his

own order or by the order of any Officer subordinate to him,

provided he shall be of opinion that such person can be

released without hazard to the community.

When he must 303. In any case in which a Magistrate or ogher Officer
i as aforesaid shall be of opinion that any person confined
under requisition of security for good behaviour by order of a
Court of Session, can be safely released without such security,
the Magistrate or other Officer as aforesaid shall make an
immediate report of the case for the orders of the Court
which shall have required the person to furnish the security.

304. A surety for the good behaviour of a person may
at any time apply to the Magistrate or other Officer as afore-
said to be relieved from his engagement as surety. On such
application being made, the Magistrate or other Officer as
aforesaid shall issue his summons or warrant in order that
the person may appear or be brought before him. On the
appearance of the party pursuant to the warrant or on his

¢ voluntary surrender, the Magistrate or other Officer as afore-
said shall direct the engagment of the surety to be cancelled,
and shall call upon the person to give fresh security, and in
default thereof shall commit him to custody.
Proceeding  to 305. Whenever the Magistrate or other Officer as

compel aﬁayment

aforesaid shall be of opinion that by reason of an offence
sur es

proved to have been committed by the person for whose good
behaviour security has been given subsequent to his having
given such security, proceedings should be had upon the bond
executed by the surety, he shall give notice to the surety to
pay the penalty, or to show cause why it should not be paid;
and if no sufficient cause be shown, the Magistrate or other
Officer as aforesaid shall proceed to recover the penalty from
such surety by the attachment and sale of any moveable
property belonging to such”surety which may be found with-

*
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in the jurisdiction of the Magistrate of the District ; and if
the penalty be not paid, and ‘cannot be recovered by such
attachment and sale, such surety -shall be liable to imprison-
ment by order of the Magistrate or other Officer as afore-
said in the Civil jail, for a period not exceeding six months.

306. The several provisions of the last preceding Chap-
ter relating to the issue of summons and warrant of arrest for

securing the personal attendance of the party informed against,

shall apply to proceedings taken under this Chapter against
persons required to give security for their good behaviour.

307. Any evidence taken under Chapter XVIII or this
Chapter, shall be taken in the manner prescribed by Section

267, subject to the provision contained in Section 268 of

this Act.

Issue of sum-
mons and warrant
of arrest.

Mode of ta.kin
vl.den%e g

Cha, or
tluspéi apter.



